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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Original Application no. 32 of 2025

In the matter of:

Public Action Committee & Ors.

• . . . . .Applicant(s)

V/ S

State of Punjab & Ors.

. . . .Respondent(s)

Report in the form of affidavit by Himanshu Jain, IAS,

District Magistrate, Ludhiana.

It is most respectfully showeth:

1. That, the matter contained in Original Application no. 32 of

2025 titled as Public Action Committee & Ors. v/s State of

Punjab & Ors. is listed before this Honble Tribunal on

16.04.2025.

2. That, the undersigned is posted as District Magistrate,

Ludhiana and is thus filing the reply as directed by the

Hon’ble Tribunal

- l–
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3. That The Hon1)Ie NGT has in the last orders dated 28-O1-2025

issued in OA 32 of 2025 held that:

“ 2. The OA raises substantial issues relating to the

compliance of environmental norms.

3. Issue notice to the respondents for fIling their response

by u'ay of (lfF(ia„it at least one week before the next date

of hearing through e-fIling. If any respondent directly jttes

the reply without routing it through his advocate, then the

said respondent will remain uirtually present to assist the
Tribunal. The applicant is directed to serue the

respondents cmd fIle affKiavit of service at least one week

before the next date of hearing.

4. Having regard to the seriousness of the allegation made

in the OA, we also form a joint Committee comprising the

representative of the PCCF, Mottali, RO, MoEF&CC,

Chan(iigarh, representatiue of Member Secretary> CPCB

and District Magistrate, Ludhiana. The District Magistrate>

Lu(ihiana will act as the nodal agency in the joint

Committee. The joint Committee will uisit the site, ascertain

the extent and number of trees that hajle been illegally cut

and also the truthfulness of the allegation of illegal mining

and mining from the canal bed and violation of
environmental norms by Respondents No. 1 and 5 and

ascertain the status of requisite environmental cleo,ra,nces

and submit the report before the TrIbunal u>ithirl six
weeks.

5. List on 16.04.2025.”

- Z-
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4. That with regard to the above, it is respectfully submitted:

a) in compliance with the directions of the Honble National

Green Tribunal the undersigned vide letter No. 4506_10/M. A

dated 18-02-2025 constituted a Joint Committee comprising

the following four members:

• Sh. Rajesh Kumar, Divisional Forest Officer (DFO)

representing the Principal Chief Conservator of Forests

(PCCF) , Mohali.

• Sh. Jagdish Prasad Meena, Scientist 'D’ representing the

Central Pollution Control Board? Regional Directorate9

Chandigarh.

• Sh. N.K. Dimri, Technical Officer (Grade-I), representing

the Regional Office MoEF&CC, Chandigarh.

• Sh. Pardeep Singh Bains (PCS) , Sub-Divisional

Maglstrate, PaYal on behalf of the District Magistrate

Ludhiana.

The Committee was directed to carry out a site visit in

accordance with the orders of the Honble Tribunal and to

submit a detailed report highlighting the observations and

compliance status. (Copy enclosed as Annexure-R/C).

b) Furthermore, reminders were issued to the members of

the Joint Committee vide letter No. 9262-68/M. A dated

24-03-2025 and letter No. 9549-53/M.A dated 26-03-

-3-
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20252 restating the instructions to visit the site

undertake the requisite actions and submit the

compllance report at the earliest. (Attached as

Annexures- R/B)

C) In response, the SUb-Divisional Magistrate9 Payal9

submitted his report vide letter No. 104 dated 11_04_

2025, wherein it has been stated that the report of the

Joint Committee, as directed by the Honble Trib11nal in

its order dated 28.01.2025 is hereby submitted as

desired bY Honl)Ie Tribunal vide order dated 28.01.2025

is enclosed herewith as Annexure_R/ A.

5' it is humbIY submitted that the undersigned has followed the

lnstructlon passed earlier by Hon’ble National Green Tribunal.

That in the view of the compliance of factual report is submitted

made herein above, with request to Original Application no. 32 of

2025 may be disposed-off with appropriate orders. Any

lnstructlons passed bY the Honl)Ie Tribunal shall be complied in

letter and spirit.

It is, therefore, prayed that the OrigInal Application no.

32 of 2025 maY kindIY be disposed off with appropriate orders.

Sub+ritted by

,S)

lana
(Himan,

District Magi,
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Verification :-

Verified that the contents of Para. No.01 to 05 of the

above repIY are true and correct to my knowledge as derived from

the official record. No part of the above reply is false and nothing

materlal has been kept concealed therein.

/

Dated:- Il -o q_2, { f
Place:- Lu DHL AN A

lu Jain)
District 'ate Ludhiana

-5
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A~.trb-pt- R/ A

6
To,

MMa.'

The Deputy Commissioner)
Ludhiana.

No. toy , Dated: ltloq/ boIS

U bj e C t : : ::a :: i : :a : o::1 : = =T: : :: :: p N 0 + 3 2 0 f 2 0 25 Public Action Committee and

Reference: Regarding Your office letter No. 9262/MA dated 24/03/2025

Wah reference to the above case the detailed reply of the Joint
Committee is herebY submitted for Your kind perusal and further directions please.

Enel: Reply of Joint Committee

Sub Di'&sio,„ lgrstrate
Payal
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 32/2025

Report of the Joint Committee constituted in compliance to Hon’ble NGT order

dated 28.01.2025 in O.A No. 32 of 2025 in the matter of public Action Committee

& Ors Vs State of Punjab& Ors.

1.0 Background and the Directions of Hon’ble National Green Tribunal

The Hon’ble National Green Tribunal, Principal Bench order dated 28.01.2025 in O.A.

32/2025 in the matter of Public Action Committee & Ors Vs State of Punjab & Ors

regarding the applicant raised that the Sirhind Canal widening project was initiated

without obtaining environmental clearance as required under the EIA Notification,

2006. Additionally, illegal tree cutting, unauthorized mining in forest areas, and harm to

flora and fauna have occurred due to the actions of the responsible authorities. The

applicant further claims that batching plants were illegally set up, and forest land was

excavated and used for material storage. It is also alleged that two protected Rat Snakes

were killed and that illegal mining is taking place in connivance with officials.

The Hon'ble National Green Tribunal in the Order dated 28.01.2025 (Annexure-1)

has issued Directions as under:

Para-03: Issue notice to the respondents for filing their response by way of affidavit at

least one week before the next date of hearing through e-filing. If any respondent

directly files the reply without routing it through his advocate, then the said respondent

will remain virtually present to assist the Tribunal. The applicant is directed to serve

the respondents and file affidavit of service at least one week before the next date of

hearing.

Para-04: Having regard to the seriousness of the allegation made in the OA, we also

form a joint Committee comprising the representative of the PCCF, Mohali, RO,

MoEF&CC, Chandigarh, representative of Member Secretary, CPCB and District

Magistrate, Ludhiana.

Joint Committee Report in OA No. 32 of 2025 Page 1 of 8

J:/
==;1

50



6
The District Magistrate, Ludhiana will act as the nodal agency in the joint Committee.

The joint Committee will visit the site, ascertain the extent and number of trees that have

been illegally cut and also the truthfulness of the allegation of illegal mining and mining

from the canal bed and violation of environmental norms by Respondents No. 1 and 5 and

ascertain the status of requisite environmental clearances and submit the report before

the Tribunal within six weeks.

2.0. Compliance of the orders of Hon’ble National Green Tribunal:

2.1 Composition of the Joint Committee:

The Hon’ble NGT, vide order dated 28.01.2025, constituted a Joint Committee

comprising the representatives of the PCCF, Mohan, RO, MoEF&CC, Chandigarh,

Member Secretary, CPCB, and the District Magistrate, Ludhiana, to conduct a site

visit and collect relevant information to verify the facts raised by the applicant. The

committee is comprised of following members was composed:

+:+

+:+

+:+

+:+

Sh. Pradeep Singh Bains SDIM, Tehsil Payal District Ludhiana (Representative of

the District Magistrate, Ludhiana act as the nodal agency)

Er. Jagdish Prasad Meena, Sc-D, CPCB Regional Directorate, Chandigarh

(Representative of CPCB)

Sh. N.K Dimri, Technical Officer (Grade-1), Regional Office, MoEF&CC Chandigarh

(Representative from MoEF&CC Chandigarh

Sh. Rajesh Kumar Divisional Forest Officer (DFO)Ludhiana (Representative of

PCCF, Mohali)

The Joint Committee carried out a site visit on April 1, 2025, to verify the facts, assess

the extent of illegal tree cutting, investigate claims of illegal mining, in the forest area,

verify violations of environmental norms by the concerned respondents, and ascertain

the status of the required environmental clearances. Three representatives from Punjab

Water Resources Department Sh.Damandeep Singh, Xen Canal & Ground water Division,

WRD. Sh. Divanshu Sharma SDO Mechanical sub-Division, Doraha and Sh. Awaldeep

Singh SDO Doraha canal Sub Division presentat the time of visit.

3.0 Introduction of Sirhind Canal:

The Sirhind Canal originates from the Ropar District in the State of Punjab. It is one of

the oldest canal systems in the region, constructed in the year 1882. Over time, the

Joint Committee Report in OA No. 32 of 2025 Page 2 of 8
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e
discharge carrying capacity of the canal has reduced, necessitating its restoration to the

original design specifications to adequately cater to the demands of its off-taking

branches. The total length of the Sirhind Canal is 59.5 Km. as informed, this restoration

will also help to reduce the dependency on groundwater extraction.

Historical records indicate that the designed discharge capacity of the Sirhind Canal was

12,625 cusecs, which has now reduced to approximately 11,050 cusecs – a decrease of

about 13%. This reduction is primarily due to weakened banks and the formation of

berms along the inner sides of the canal. To address this issue, side-lining has been

carried out at critical reaches, specifically over a 4 km stretch at the tail end of the canal

(out of a total length of 59.5 km). This lining, executed without increasing the canal’s top

width, has led to improvements in both flow velocity and discharge capacity of the canal

system.

The rehabilitation of certain reaches of the Sirhind Canal was necessitated by structural

degradation, particularly weakened sides. The objective was to restore the canal’s

original discharge capacity and enhance the use of surface water. The canal serves

approximately 10 districts out of the total 23 districts in Punjab – including Roopnagar,

Ludhiana, Malerkotla, Sangrur, Patiala, Moga, Faridkot, Ferozepur, Barnala, Bathinda,

and MarIsa. These districts are heavily reliant on this canal for irrigation, drinking

water, and industrial use.

4.0 Factual Report of Joint Committee on issues raised in the letter petition:

The factual report with regards to the issues raised in the letter petition based on the

observations made during the site visits and the information collected during the visit,

is submitted as follows:

4.1 Allegation: Regarding Remodelling of Sirhind Canal without Environmental
Clearance (EC)

1. As reported by the Punjab Water Resources Department, the remodelling of the

Sirhind Canal was carried out from January 1, 2025, to January 21, 2025, to meet

the increasing demand and ensure the safety of the canal. During the visit, the

committee observed that the rehabilitation work at the Doraha reaches of the

Sirhind Canal had been completed, and water was flowing through the canal.

According to data provided by the Punjab Water Resources Department, the

bottom bed width of the canal has been increased from 220 feet to 246 feet,

2.

Joint Committee Report in OA No. 32 of 2025 Page 3 of 8
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while the top mouth width has been reduced from previously existing 325 feet to

294 feet as part of the recent remodelling work. This remodelling was

undertaken to reduce frictional losses during water flow and to increase the

velocity of the channel, thereby improving the hydraulic efficiency of the canal

system.

3. According to the report, after the remodelling of the Sirhind Canal, its discharge

capacity is proposed to increase from 12,625 cusecs to 15,468.81 cusecs,

indicating an approximate 22.52% increase in the canal's discharge capacity

after the completion of project,

4. The work was undertaken from the Railway Bridge to Doraha Bridge (1.2 km)

and further from Doraha Bridge to Manpur Bridge (3.28 km) at the tail portion.

The remodelling work of the existing Sirhind Canal was completed within 21

days. It was further informed that there was a strict time constraint, as the work

had to be completed within this period due to a state government notification

mandating the canal’s closure (Copy enclosed as Annexure-II).

5. Further as reported by Punjab Water Resources Department that the project

undertaken involves only the remodelling of the existing canal within a limited 4

km stretch. Only strengthening of the inner banks and removal of berms within

the existing cross-section was performed. Earth extracted during this process

was reused to reinforce canal banks. The work was carried out in response to

public concerns regarding the deteriorating canal condition and the associated

risk to life and property.

6. Further as informed by Punjab Water Resources Department, the Sirhind Canal

is a conveyance canal only and does not have its own Culturable Command Area

(CCA). Its distribution starts beyond this stretch of 59.5 kms and nowhere it is

used for power generation. As no new canal construction has been undertaken,

the project is outside the purview of the EIA Notification in the present case in

light of all the amendments in the EIA Notification 2006 till 30.08.2023 (copy

enclosed as Annexure-III). As per this notification and the subsequent

amendments under the Schedule, which enumerates the list of projects or

activities requiring prior environmental clearance, attached to the EIA

Notification 2006, entry 1 relates to Mining, extraction of natural resources and

power generation (for a specified production capacity) and all these activities are

Joint Committee Report in OA No. 32 of 2025 Page 4 of 8
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not applicable to the present case as the remodeling of the canal in question was

in no way intended to carry out any of the 3 purposes.

7. The original Sirhind Canal was constructed in the 1880s when Environmental

Clearance (EC I was not required. However, in January 2025, the Punjab Water

Resources Department undertook the remodelling of approximately 4 km of the

canal’s tail portion for rehabilitation. This became necessary due to the

weakening of its sides. The objective of the remodelling work was to restore

the canal’s original capacity and maximize the utilization of canal/surface
water. This rehabilitation activity does not fall under the purview of the

MoEF&CC EIA Notification, 2006.

4.2: Allegations of Deforestation and Illegal Mining Activities:

1. During the visit, illegal tree cutting was observed on the forest-side bank of the

Sirhind Canal. Furthermore, the Forest department informed that no permission

had been obtained by Punjab Water Resources Departmentfor cutting of trees.

2. During visit committee observed that a pucca road exists on the left side of the

canal, and a forested area lies to the right. Further reported that the remodelling

(with side lining and unlined bed) was executed within the existing cross-

sectional width. The average top width of the canal prior to remodelling was 325

ft, and the redesigned top width was maintained within this dimension.

3. As informed by the Punjab Water Resources Department, the right bank of the

canal is located in an earth-filled portion. Therefore, the excess earth extracted

from the left bank was utilized to strengthen the right bank, without entering the

forest area.

4. Some roots of the trees were exposed by digging/ displacement of soil for which

Forest Department has taken action under the Section 29, 30, 32 & 33 of Indian

Forest Act, 1927 and accordingly Damage Reports dated 03.01.2025 has been

issued by the State Forest Department. (Copy enclosed as Annexure-IV)

5. Forest Department informed that a total of 113 trees have been illegally felled

during the concretization of the slope of Sirhind Canal for which action has

already been taken by the department under Indian Forest Act, 1927 and had

issued various damage reports against the offenders for which notices have

already been issued for taking further action (Copy enclosed as Annexure-V)

Joint Committee Report in OA No. 32 of 2025 Page 5 of 8
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4.3 : Allegation of Batching Plant Operations in Forest Area:

1. The Punjab Water Resources Department informed that two concrete batching

plants with a capacity of each 30 m3/hr were installed by the assigned

contractors in a forest area. The concrete batching plants were installed in

existing open spaces within the forest without cutting any trees; instead, the

already available space was utilized.

2. Further, as informed, these concrete batching plants were operated for
approximately 12 days.

3. During the visit, the committee did not find any concrete batching plants

machineries in that area. Further informed that these concrete batching plants

had been removed after the completion of the project site work

4. The Forest department has taken action by issuing notices to the concerned

department dated 07.01.2025, 08.01.2025 & 13.01.2025 and damage report to

the offender for not taking NOC/ permission for setting up batching plants in

forest area along the Sirhind canal.

5. Further, the concrete batching plants were not obtained Consent to Operate

(CTO) from Punjab Pollution control Board (PPCB) under Water (Prevention &

Control of Pollution) Act, 1974 & Air Act, 1981.

4.4: Allegation of killing of Rat snakes :

1. With respect to the killing of the Rat snake (Schedule-II under Wildlife Protection

Act, 1972); the Forest Range Officer (Wildlife), Ludhiana in the Office of DFO

(Wildlife), Phillaur, have sought necropsy report vide letter no. 179 dated

18.01.2025 from Deputy Director, Department of Animal Husbandry, Ludhiana

and same was submitted. The necropsy report was prepared by a panel of

veterinarians. A copy of the necropsy report is attached as Annexure-VI. The

Conclusion of the necropsy report is reproduced as under:

“ Exact cause of death could not be ascertained from necropsy.

Although mutilation due to accidental/ infection/ trauma could have resulted into

the death of the snake.”
5.0 : Photographs taken during site visit of the Joint Committee dated 01.04.2025
is attached as Annexure-VII.

Joint Committee Report in OA No. 32 of 2025 Page 6 of 8

ldP pal
Id =

55



e
6.0 Conclusions:

1. The remodelling of a 4 km stretch of the Sirhind Canal was undertaken by the

Punjab Water Resources Department as a rehabilitation measure to address

structural degradation and restore its original discharge capacity. The project

involved no new construction, expansion, or changes to the barrage structure,
reservoir capacity, or submergence area. The rehabilitation work focused

exclusively on strengthening the canal's inner banks and enhancing hydraulic

efficiency, utilizing excavated material within the existing cross-section.This

rehabilitation activity does not fall under the purview of the MoEF&CC EIA
Notification, 2006. Therefore, Environmental Clearance (EC) is not applicable for

such types of repair and maintenance activities of the canal project.

These concrete batching plants were installed in a forest area without obtaining

the necessary No Objection Certificate (NOC) from the Forest Department,

Ludhiana. Additionally, the plants did not obtain Consent to Operate (CTO) from

the Punjab Pollution Control Board (PPCB) under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and

Control of Pollution) Act, 1981.

The felling of trees was evident during the inspection and same was also

confirmed by the State Forest Department. The temporary use of forest land for

non-forestry activity has also been found. The State Forest Department have

already taken action under the provisions of the Indian Forest Act, 1927. /t was

also informed by the State Forest Department that there is no forest land involved

or required by the IrrigatIon Department, it was also observed that some

destruction to forest area has been done by the Irrigation Departrnent/

accordingly, it is suggested that a restoration plan for all damaged area need to be

prepared and implemented by the State Forest Department at the cost of the
Irrigation Department.

2.

3.

The above factual report of the Joint Committee, submitted in compliance with

the orders of the Hon’ble NGT, is presented for consideration and may kindly be

taken on record. The Joint Committee shall abide by any further directions of the

Hon’ble NGT in this matter.

Joint Committee Report in OA No. 32 of 2025 Page 7 of 8
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7.0 Joint Committee:(As per order of the Hon’ble NGT Principal Bench, New Delhi

dated 28.01.2025)

Name & Designation Organizations /Institutes /

Departments

(Representative of the District

Magistrate, Ludhiana (Act as the

Nodal agency)

Signature

Sh. Pardeep Singh Bains,(PCS)

SDM, Tehsil Payal District
Ludhiana

) ,ti,,

0 Ki c e r ( D F 0 ) o f P C C F1 ]V1[ o h a 1 i ) -;\:
Er. Jagdish Prasad Meena,

Scientist- 'D’

Central Pollution Control Board,

Regional Directorate, Chandigarh

(Representative of CPCB, RD

Chandigarh)

Regional Office, MoEF&CC

Chandigarh (Representative from

MoEF&CC Chandigarh

llb@

Sh. N.K Dimri, Technical Officer

(Grade-1),

Joint Committee Report in OA No. 32 of 2025 Page 8 of 8
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ANNe B'RE - I
V/

Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 32/2025

public Action Committee & Ors. Applicant(s)

Versus

State of Punjab & Ors. Respondent(s)

Date of hearing: 28.01.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SBNTHIL VBL, EXPERT MEMBER

Mr. Kapil Dev, Applicant in PersonApplicant:

ORDER

1. In this original application, the plea of the Applicant is that the

project of widening and lining of site slopes of Sirhind Canal project has

been started by Respondent No. 1 without obtaining any environmental
clearmlce in terms of the EIA Notification, 2006. Further plea of the

Applicant is that hundreds of trees from the forest area have been

illegally cut mld illegal mining in the forest area has been done by

Respondents No. 1 and 5. It is also the allegation of the Applicant that in

this process, Respondents No. 1 and 5 have caused damage to flora and

fauna by illegally setting up and operating a batching plant and by

illegally excavating forest area and stacking the material in that area. The

Applicant has also alleged that 2 Rat Snakes protected under Schedule-1

of the wild Life Protection Act, 1972, have been killed and that the illegal

mining is being done in active connivance with the officials of Respondent

No. 1 from the bed of the cmlal. In support of the said plea, Applicant,

present in person has referred to the photographs filed as Annexure P-2.

He has also pointed out that the Notice dated 07.01.2025 Annexure P-4

1 S--
1
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was issued by Respondent No. 2, which reflects the violation by

Respondents No. 1 and 5.

2. The OA raises substantial issues relating to the compliance of

environmental norms.

3. Issue notice to the respondents for filing their response by way of

affidavit at least one week before the next date of hearing through e-filing.

If any respondent directly files the reply without routing it through his

advocate, then the said respondent will remain virtually present to assist

the Tribunal. The applicant is directed to serve the respondents and file

affidavit of service at least one week before the next date of hearing.

4. Having regard to the seriousness of the allegation made in the OA,

we also for'ur a joint Committee comprising the representative of the

PCCF, Mohali, RO, MoEF&CC, Chandigarh, representative of Member

Secretary, CPCB and District Magistrate, Ludhiana. The District

Magistrate, Ludhiana will act as the nodal agency in the joint Committee.

The joint Committee will visit the site, ascertain the extent and number of

trees that have been illegally cut and also the truthfulness of the

allegation of illegal mining and mining from the canal bed and violation of

environmental norms by Respondents No. 1 and 5 and ascertain the

status of requisite environmental clearances and submit the report before

the Tribunal within six weeks.

5. List on 16.04.2025.

6. A copy of this order be forwarded to PCCF, Mohali, RO, MoEF&CC,

Chandigarh, Member Secretary, CPCB and District Magistrate, Ludhiana

for compliance.

Prakash Shrivastava, CP

2/ 1 G
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Dr. A. Senthil Vel, EM
January 28, 2025
Original Application No. 32/2025
dv.
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e (To be printed in Special Gazette of Govt. of Punjab)

Govt. Of Punjab
Water Resources Department

(Works Branch)

Notification

No. WR-IRWR 015/3/2024-IW2/3447 Date 09/12/2025

Under the provisions as laid in rule 63 of the Northern Canal and Drainage Act
1873 (8 of 1 873) while keeping in consideration the weather and the condition of the crops, it
is hereby notified that the Sirhind Canal shall remain closed from 01.01.2025 to 2 1.01.2025 to
carry out the work of its rehabilitation.

Date: 09. 12.2024 (Krishan Kumar)

Chandigarh Principal Secretary Govt. Of Punjab

Water Resources, Chandigarh

Endr.No. WR-IRWR015/3/2024-IW2/3448 Dated 09. 12.2025

Copy of this is being sent to the department of printing and stationary press, Punjab,
Chandigarh for printing of this notification at the earliest please and is requested to send the 5
copies of this gazette notification to this office for record.

-sd-

Under Secretary Water Resources

\\ /
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e

Project or Activity

1
WI
4748

1 (b)51

1

SCHEDULE
(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTrvrrms REQumING PRIOR ENVIRONMENTAL CLEAIHNCF

€ategory with threshold limit

Ninin€, ext=n of natural resources and power generation (for a snecified

(i) bnining lease arne m
respect of major mineral I respect of minor
mining lease other than coal I mineral mining leases

and $ 250 ha mining
lease area in respect of

major mineral mining
lease other than coal
$ 500 ha of mining
lease area in respect of
coal mine lease.

I

> 500 ha of mining lease
area in respect of coal mine

lease

Asbestos mining irrespective

of mining area.

(ii)Slurry pipelines
(coal, lignite and other
ores) passing through

national parks /
sanctuaries / coral reefs,
ecologically sensitive
areas.

All projects.

Off-shore and onshore

oil and gas exploration,
development and
production

All projects in respect of off-
shore and onshore oil and

gas development and
production with or without
exploration

“(i Wr lydroelectric UMW and < 100v 1

46 Entries in col.5 substituted vide S.O. 1737(E), dated the 11th October, 2007; Entries in col.5 substituted vide S.O.695(E)> dated the
4th April, 2011; Entries in col.5 substituted vide S.O. 2896(E), dated the 13th December, 2012; Entries in col.5 inserted vide S.O.

674(E), dated 13th March, 2013;Entries in col.5,renumbered and para inserted vide S.O. 2269(E) dated the 1 “ July9 2016.
47 All entries against I (a) substituted vide S.O. 3067(E), dated the 1“ December, 2009 and thereafter by S.O. 2731(E), dated the 9th
September, 2013; S.O. 2601(E), dated the 7th October, 2014; S.O. 141(E) dated the 15th January, 2016; S.O. 3977(E), dated the 14th
August, 2018.

48 Substituted in col.3 & 4vide S.O. 1886(E) dated 20th April,2022
49 Substituted in col.5 vide S.O. 2163(E) dated 09th May,2022

50 Inserted vide S.O. 1224 (E), dated the 28th March, 2020
51 Substituted vide S,O 1737(E) dated 1 ld1 Oct,2007, All entries substituted vide S.O. 236(E), dated the16th January, 2020,

Substituted in col 3 vide S.O. 2163(E) dated 09th May,2022.
52 Entries in col.5 substituted \,ide S.O. 3067(E), dated the 1“ December, 2009, all entries substituted vide S.O. 1599(E), dated the 25th

June, 2014; S.O. 3977(E), dated the 14th August, 2018.

19

Conditions if any

35

lroduction caDacit'
General Conditions
except :

shall apply

"General Conditions shall apply except

for mining of minor minerals.”49

Note: (1) Mineral prospecting is
exempted;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI
(3)50 The evacuation or removal and
transportation of already mined out

material lying within the mining leases

expiring under the provisions of the
Mines and Minerals (Development and
Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of
the said lease, shall not form the part of

the mining capacity so permitted to
the successful bidder, selected through
auction as per the procedure provided

under that Act and the rules made
there under

o s

jof Exploration Surveys are exempted
jprovided the concession areas have got
jprevious clearance for physical survey
INote 2: All project in respect of off-
shore and onshore oil and gas

exploration are categorized as 'B2’

broiects”
General Condition shall a1

2\
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hydro-electric Projects

(RVHEPs): -

(a) RVHEPs without

power generatIon ;

Pump Storage Projects;

(b) RVHEPs with

Pump Storage Projects;

(c) standalone Pump
Storage Projects.”54

(ii) Irrigation projects

53 Substituted in col.3,4 &5 and inserted vide s.o. 1886(E) dated 20th April12022

54 Entries in serial 1 of Column 2 substituted vide S.O. 2226(E) dated 18.05.2023
55 Entries inserted at serial 4 of Column 5 substituted vide S.o. 2226(E) dated 18.05.2023

20

MW hydroelectric

power generatIon ;

(ii) > 2000 ha.

culturab le
area.
Irrigati
on

system

(a)
Minor
Irrigati
on
system
($
2000
Ha

nb

Mediu
In

urlgatr
on

system
(>

2000
and <
1 0,000

ha
(C)
Major
rrrrgatr
on
system
(? 10,0

00 ha.)

of
command

Requirement
of
EC
Exempted

Required to
prepare EMP

and
to be dealt at
State Level

(B2
category).

Required to

prepare
EIA/EMP

and to
dealt at
State Level

(B 1
category).

be

Note:-

(i) Category 'B’ river valley projects
falling in more than one state shall be

appraised at the central Government
Level.

(ii) Change in irrigation technology
having environmental benefits (e.g.

From flood irrigation to Drip irrigation
etc.) by an existing project9 leading to
increase in Culturable Command Area

but without increase in dam height and
submergence, will not require
amendment/ revision of
EC

(iii)Irrigation projects involving Inter-
State issues shall be appraised at

Central level without chulge in
category

(iv)” Pump Storage Projects including
off-stream closed loop shall be

appraised based on specific Terms of
Reference issued by the Central

Government for Pump Storage
Projects. The Pump Storage Projects

which- meet all the criteria specified
below shall be appraised as B2
category irrespective of power

generation capacity:-
(a) Projects which do not attract Forest
Clearance and/or Wild Life Clearance.

(b) Projects wherein no new Reservoir
is created
(c) The Projects wherein there is no

increase in capacity of the existing
reservoir and in submergence area of
reservoir. ”55

RR p
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Thermal Power Plants a 500 MW
(coal/lignite/naphtha58 & gas

based);

!5 MW < 500 MW
(coal/lignite/ naphtha58
and gas based);

<100 MW ? 5MW (all
other fuels except
biomass and municipal
solid non-hazardous
waste);

General Condition shall apply
F Note:

(i)Thermal Power Plants up to 25 MW
59based on biomass or non-hazardous

municipal solid waste using auxiliuy
fuel such as coal, lignite / pekoleum
products UP to 15% are exempt

Z 100 MW (all other fuels

except biomass).

(ii)Thermal Power plants using waste

heat boilers without any au+iliary fuel
I are exempt.

>20 MW (using municipal
solid non-hazardous waste>
as fUel).

<20 MW >15 MW
(using municipal solid

non-hazardous waste.
as fuel).
>15 MW plants based
on biomass fuel.

1 (e)

2

M6

Nuclear power projects

and processing of
nuclear fuel

Primary Processing
Coal washeries

All projects

Z 2.5 million ton/annum
throughput of coal

<2.5million ton/annum
throughput of coal

;eneral Condition shall apply

(if located within mining area the
lroposal shall be appraised together
’ith the mining proposal)

:ntegrated coal mining projects with
'asheries located within mining lease

lrea shall continue to be considered at
:entral level or State level, as the case
lay be, as per the extant threshold for

:oaI mining projects.

t All mineral
beneficiation
projects rrrespective
of the procedure for
beneficiation

I (Mining proposal with Mineral
beneficiation shall be appraised together

for grant of clearance).
Integrated mining projects with

beneficiation plants located within
mining lease area shall continue to be

considered at Central level or State
level, as the case may be, as per the

extant threshold for mining projects

3 Materials Production

56 Entries in Col 3 & 4 vide S.O 1939(E) dated 13th November,2006> Entries in col.394 & 5 substituted vide s.o. 3067(E) dated

! st December, 2009; all entries substituted vide S.O. 1599(E) dated 25th JuleJ 2014; col.4 amended vide s.o. (E) dated 6th July) 2015
57 Substituted in col.3 &4 vide S.O. 1886(E) dated 20th April,2022 - ’ '
58 Word Amended vide S.O. 1939 dated 13th November. 2006

59 Amended vide notification dated 1461 July, 2022
60 Substituted and inserted in col.3,4&5 vide S.O. 1 886(E) dated 20th April12022
61 All entries substituted S.O. 1599 (E) dated 25th June, 2014

620mitted, Substituted and inserted in col.3,4 &5 vide S.O. 1886(E) dated 20th April 92022
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An nexure'-4

dated 03/01/2025D.R.No.853647
m fjljpUs 1_

No. 190-192 R/S

,rcaking of land in forest area

e

Length= 1 Im
llrcadth= 1 Im

Total area= 121 sqm

OffIcerForest
a

API

- ql
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+

D.R.No.853648 dated 03/01/2025

e MI !.oNs
D No, 192-193 R/S

Breaking of land in forest area Length= 09 m
Breadth= 10 m

Total area= 90 sqm,

Forest RapLe Officer
Ddrbha

# a()J p
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Annexure-5

D.R. No. 853644 dated 01/01/2025

Illegal cutting of treesWm E.No, Girthspm
cm

8 Amaltas464 132
R/S 72Drck466

8 138Gular11

12 132MuIR
8 13 Amaltas 115

R/S 14 85Amaltas
R/S 17 ISAmaltas

18 65Amaltas
38 89MuIE

„MaO£fIGer
a

-a6
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UNo. 853645

Illegal
E.No

m 39
R/S 88
R/S 116
R/S 126
R/S 127

R/S 128

ERas 185

23 1

dated 01/01/2025

$utting of trees
Spcm GIrth

’cm
Amaltas 90
Amd:tas 148

Amaltas 118

Amaltas 70
Amaltas 75
Amaltas 98

Drck 95
Drck 115

RD No.

m

/ge OfflceTForest
DVraha

Jl r
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D.R. No. 853646 dated 02/01/2025
Illegal cutting of trees

RD No, SIde E.No, GIrth
Species cm

8 32581 Eucajyptus
R/S 7086 mt fCc

7287R/S ba r
65R/S 88 Kikar

9 46 Drck 93
R/S 8147 Drck

9348 Mulbc

Z„
Doraha

1

I

}

--dt '
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e

i

I

Pa\\

P.R. No. 853650
Illegal

aFc E.No,

dated 10/01/2025

cutting of trees
Mi Girth

crll
Mulbc 124

Jamun 75
Jamun 77

Mu ibc’ 124

M-Jla} 118

MulG 135

97JalM
Sukhchain 60

Eucalyptus 98

mI

R/S

LEsI
R/S
R/S
R/S
R/S

ml

OffIcer
Forestha la
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D.R. No. 853651 dated 10/01/2025

S

1 1 1 191.192
2n9-m

R/S
S R/S

Illegal cutting ofm
E.No, Species

Girth
cm
103

103

62
148

182

337

28
112

135

136

Willow
Eucajyptus
Mull

Eucajyptus

-imyptus

Iffleet
Fotest

,&bP'Id

1.

B

ra) +
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I

•

]

I

L

I
1 ;; 1

[

22

23

24
25
26
27

r2 a8

29
30
31
32
33
34
35

36
37

SN Mo

F31
4
5
6

7
8Ti
10

11
12
13
14

m
m

17

8
19

Mulbcl

nHL
187-188

189-190

190-191
192-193

I WJea
SIde I LF SpecIesaa
m
US
n/
US
1/S
L/S
L/S
n/
US
L/S

L/Sas
L/S
as
L/S

L/S

LIS
L/S
US

T4 TybIS

17

2
3
4

5

17

2

3

28

8
132
37
5
1

L/S

5
6

mt
Jamun

Eucajyntus
Mulbcl

Multicr
Drck
Kikar

MuIR
Shisham

ma

Mulbcrl

Mulbcl
Mulbcrl

Mulbcrl
Mulbcr
Mulbcl
Mulbcl
Mulbcl

Mulbcrr
Multicl
Mulbcrl

Drck

Mulbcrl
Jamun

Tun
Drck

Drck
Eucajyptuslun
Eucajyptus
m;plus

Shisha=1

Shisham

Eucajyptus
Myptus

r 3\

ClanGIrth

lIB
IIA
m

IIA
IIA
HI

rv

172

129

102

132

140

119

a I
80

137
128

130
121
B6
96

149
92

lIB
IIA

150
120

103

100

115

70
IOS

112

65

102

85

In
rv
m
111

rv
111rv

60
62

70

IV

OffIGer
Forest ba

end
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e SN

I
2
3

4
S
6
7
8
9
10

11

12

13

14

15
16
17

18

19

20

21
22

23

24
25
26

27
28
29
30
31

32

33

34

35

36
37

38

RDIG

m
qmMIDiiB

VW gm
m
R/Sm
R/S

R/S

R/S

R/S

R/S
R/S

R/S
R/S
R/S

R/S
R/S
R/S

R/S
R/S
R/S

R/S
R/S
R/S
R/S

R/S

R/S
R/S

R/S
R/S
R/S

24
25

27

31

65

73
74
75
79
80
119t

167

R/S 183

R/St
R/S
R/S
R/S

129

133

136

163
164

244

309

310
312

313
318
323

R/S

ml
Mun)4

•Inl

TIll-
Mull;a
MinI;1
mcrlv
&TsDI iii
Mujberry_
Lasura

l-tir;

Mul
Mul

Jalnun
Drck
IG
Til i

I'un
1:a-rT

Tta
Drck

Mu I ben

Drck
Mu IEiamy-
Mulberry_
Mulbcrl

&Lilbcrr1

Mulba-

Drck
au$) T
Mcs(Init c

Pilk,rn
JaIl;a

Mu iFii

MuEtTcl

_Mulbcrr

Girth
cm

112

116

132

98

97

1 02
126

1 02
1 07
146
I la
24i
1 04

96
108

92

T6
135
1 07
118

97
92
104-

1 62
135

109-

114

124-

98

96

215
124

204
97

128
92

J 22 IIA

„„„,Z,„„.„

Class

111

111

iIA
111

111

111

IIA
111

111

IIA
111
IB

ill
111

111

111
IIA

111

111

111

111

111

lIB
IIA
111

111
IIA
111

111

IB
IIA

IA

39-
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(fr
IIII\4

3J3hrfbqadt

PH. d.d eiWTTgt fH3t-16.04.2025

BEn &Lrdahrn8a, ab}@
(aH.g nw)

RPeq

@IWW Rfhneaz
LFeB

8- 9262/*ltte $rd- 24-03-2025

F€H'-
Regarding compliance of OA No. 32 of 2025 Public Action Committee and Ors. Vs State

of Punjab and Ors.

aON- &11 ea3a e an &a 9025-30/OH.e fx3t 21-03-2025, 'in &a 4958-62/OX.e flr3t

24-02-2025f & M 5983- 85/OX.e flr3t 25-02-2025, 5991-93/OII.e flr3t 25-02-2025

Vi zl33 gW 5987-89nIH.e fir3t 25-02-2025 e Hq MI

@FaR3 eR } UPN +nta Li3d aa bW a $ Ha8dr Qaa.a e gW aN ${d-28-

Of-2025 et LWU fiT3 hf Y#83 dTI eU aib3 qIta Na VW+8 838 HaT II„I,Md, 8ae ag &3fet

vavgvaaneen fatNanvuaeegyf€u ew ea3a$9nT rr8t$rM6p,rTtlyd3 qU TIP

d3REW3axazHhDe&Hangs WyN a# al

W }taM WOW f& gn aH et ward 1)Ht $rd 36-04-2025 hHfsy Rt3t arEt al

fm wt wu $ ayn ”Mta 'TM et mrr& et WIt g,I d ta 86# ag ,fa a b n}a Quad

(MiHaUaH ga) na v1dB gaa &gdvavet KaeagfaUnv8a€e@rHafuHea3a8
8t3t ;re Ht B # walla won e wt+ d ed-M6 wav tia,# uH ,IT Idl

&H$UaHwa3Nan€ al

(ga- g+=w6na)

ala ”i;e 8- 9263- 68/Me f>{3t-24-03-203 5

funafgve==n,

1. fnV Harw3 wan eftrwu (ItV Ma- 95920-70002) & arw bnf,=, an a aar& ea 9,1 +
firftoIF Ho a h aTfa3 aIIa red },Htf,a ag ntat Quad 6Tj5 3T?nh aM vr,M M.a.a e ,Jnit

et fda-fda Emu taqt7ft uM ,leI

2. Sh. Jagdish Prasad Meena, Scientist 'D’ (Mobile No. 63931_15414)1 Central Pollution Control Board

Regional Directorate Chandigarh fIt & am wg &3tet Ham fCbl

3- Sh. N.K Dimri/ Technical Officer (Gr-1) (Mob No- 91584-03666), Regional Office, MoEF&CC, Chandigarh

a§BBN Wa&gaVaTaH31

4. a.g.g d.nt B wnia fwd gfi+naa, $ftmrv Heb r &d.It(a) /g.Ht(n) [
P-

38 –
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AtwfxKU –R/ 13

'+
3dbD#fyqadt
86. d.a eHWaTTftfif3t-16.04.2025

ed3d Fdy<11 dFlIHd>d, &mu'e'
('IU.e mw)

Are$
@+#98Rfhne8e

'FeB

b- qSLlq /*IItg **-” r'')*=
Regarding compliance of OA No. 32 of 2025 Public Action Committee and Ors. Vs State

of Punjab and Ors.

F<H'-

cJT ATM fm ea3a e 'in aud 9262-68/OH.e fir3t 24-03-2025 e xgq f€vl

@r8a3 f# 9 urn w=ita aM mit wv ;it & waR?I Qa.it.et e gm wf fir3t-28-

Of-2025et'wufif3f€rf *#fw dn f€a31f63K}rztn8 vwh@adHvwrfg77 uae Be &stat

vavg8aanezHfHIaz nv8aee@rf€ufuHu3a & gn wtf&fiM faTWHtjLdg vet mr

8t3n&©3€t nezxfauazf8xwnf€8zfw nadal

fg99 wnBa now eg gv3 dTI et waNt =IIft fir3t 16-o1,-2025 f6xf83 8t3t aTet al

fgH wt ww 8avwwit6 'T& et aarraBet wit gn 8 Hy 963} a}3THefa fg Mt guan

(bHt8ri6uaH8qt) na xm+8Ba8&3tetvavvtgae a9 fan nvuaee@rf€afuxea3a$

9netFqy'83'Kt3tn€iit ## waRm wa83eqvMeF fg6-fg6w©uuqt6tuvd. mI
l

f8x8LrdHw3t3f€3t nedtI

(88- g+3 VeRa) /’L/
p@4F20ra)
ee3afXyZtVfHH6a,

eftDrvl

In*+v=8- q 5 SG -53 /811.g
8Hafgveru,
1. fnV #arn3 BnHa, Tftjbru (ItU &a- 95920-70002) B avw wdta add. et wraP f# #1 d

f&filwade a fg Br gaa Pfimade WfU8W9gV3aTf63 n+etnaann8 vw;ame agastd

vava gag at wnBa 86.Ht.at e WF et ffa-fda Emu u©t3t ant we iitI
2. Sh. Jagdish Prasad Meena, Scientist 'D’ (Mobile No. 63931-15414), Central Pollution Control Board

Regional Directorate Chandigarh Ht & w& wg 83fet Hard fa31

3. Sh. N.K Dimri, Technical Officer (Gr-1) (Mob No- 91584-03666), Regional Office, MoEF&CC, Chandigarh it

&guN we&3feFvavetfif31

4. a.g.T at.d §b'c',adI B'Idl dnuc'>d, ehq'b' Ing &d.d( n)/&q(n) eng' b' gbdc'>: MI

Ma- 2//03/aS

Tyag£-q92(}M)
eTg£BvaTRrHaa,

&sFLZ'u'b' 1

3(
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4nWLKu- RIB

k

Cbc==
OFFICE OF THE DEPUTY COMMISSIONER _ CUM _

DISTRICT MAGISTRATE, LUDHIANA

I o

Addl' Principal Conservator of Forests (C),

I1 1: ::]; allI: n v i r o n ][][]L e ][]L t ) F o r e s t a ][]Ldl: li mate Change

No.- 5q gP /M.A Dated- ay- Op'po tP f

Sub:

(coP) anacl led;lease refer to the subject cited order dated 28.01.2025 passed by the Hon'ble NG'r

1-he relevant para of order dated 28.01 .2025 passed by the Hon'ble NGT is as under.

ForHeputy Commissioner
Lu dh ian a

Endst No :- 5qt 1l -8 s/M. A

A Copy is forwarded 'to :
Dated- aS AQ_ AP f

1- Sub Di"isio"a1 Magistmte- LL'dhia"a (rast) hr i„h,m.ti,, „d „„„„„y „ti,„ p1,ase

2' District Forest OMcer. Ludhiana for information and necessary action please

3' P' A to Deputy Commissioner, Ludhiana hr information please.

For: Deputy Commissioner
Lu dhiana
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OFFICE OF THE DEPUTY COMMISSIONER _ CUM _
DISTRICT MAGISTRATE, LUDHIANA

To

The Member Secretary>
Central Pollution Control Board
!arivesh Bhawan} East Arjun Nagar)
Delhi-110032 - -’ ’

No.- 519 g /M.A
Dated- PF oR PQ, Pr

Sub:

(copy attached;lease refer to the subject cited order dated 28.01.2025 passed by the Hon'ble NGT

The Felevant para of oNet dated 28.01 .2025 passed by the Hon'ble NGT is as under.

For: Def)uty Commissioner
Ludhiana

Endst No :- 5qll, Il /M.A

A Copy is forwarded to :

Dated- d F’ o d p QQ f

C• h at::g f: \!:rni: foI[I:In:: :onr q a n:e: : : 1:aJ s s = 1 1 :: it?:n A C o nt roI Boards Regional Director at eq Sector = 49 q

2' Sub DivisionaI Magistrate. LL'dhiana (East) for inn„„,ti.„ ,„d .„„„„y „ti.„ p1„„

3' P' A to DeputY Commissioner, Ludhiana for information please.

For: Deputy Commissioner
Ludhiana- 3t F
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ffk

g

ea3ablaRRrHaa, YMFF
('itH.g nw)

aR}[
WallaT Qa.Ht.a d& O. A No. 32 of 2025 (in Ref. Public Action Committee & Ors. Vs

st,t, .f P,„,j,b & o,'.) dn Ham 28-of-2025 & ag dda ety'&b' 8## w',',adI B'la dnH4'>d,

$ftnruHt€&aaft© wgwa®+ztaf63qt3t ifeta:

Department & Designation
LaSub Divisional Magjstrate Ludhiana West

L

Representative from RO MoEF&CC, Chandigarh,

Committee

Nodal
Member
Member

Representative of CPCB Member

ev3arf63 n+zt8aafu3qt3t ++etafggaf€r+4tfg=dxf€ufH3t28-of-2025 $
ag 06.nt.et eaVHHW @gnuaeag&3tet g8agyd3at3taTet vavEtetfaUfgzea3a$
MIEt mInt 8v9aitl

fgaavFr3d3wdraEaTl

-nUt/ -

MtaT$rHaa
eftmryl

tB $aE b- y%-1 C)/Aug W- 1 2 \ C)

fEHalgagvaa6ean&Bun wi&3tetvavvtftf3gf}rw deal

1. 9+ #raAfiweeK vfbru(-Tv+rt)$gna 963tqtditet afa fg#*M3 dn f€ugv3
aTf83 and n8 VWIII md walla da.it.a et wa83 e uhf et fg6-f# LrRy fti3 M

tmrfgnqad&3tetvavEt qm©3fHlaefgxan§9inet fqw@qtdn€Htl
fHV HTTw3 HaHa, eftlbw & Principal Chief Conservator of Forests (HoFF), Punjab SAS

Nagar & ma On gm 2025 f}at 06-02-2025 (P fg vw & Wu a) et wit dn 8 f&fiM

#eaa3a f# canaan v©n3fgn=a=a €& aTf=3 =Mma yaM aaa w,=,aaT

*ta.it.at €&fir3t 28-of-2025 8 nat aor Ymma 83tet vavvt qaa fatlaz xgq3 g ##

ag©itfuHean$gnaet eun at3t ner

R,p„„„t,ti„, f„m RO M,EF&CC, ch,„dig„h & WN be wd14id d'd<'g B3 gf+nfPa a1

Representative of celIB, Chandigarh, B Had)i be wdl8d d'd<'g CJd aFFIrw aa al

It. gz yEH aftthru & w3tRaT d.It Mu et gun f83 gf++Ir Ha a1 //

=a

/

2.

3.

4

5

L
(}H)

ea;afntet @fHIIaa

i\le hq'b'
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